
S973 Di8cusriom allADftA ... lIlT (.sAKA) 
tDith U.N. secreuf1l 
Gomeral (Bu.) 

I!IIIrl I. B. Kri)la1aDJ (Amrolaa): Mr. 
Deputy-Speaker. Sir, I represent un-
fortunately no partlCllIar oeetlon of 
the Indian people but a. an old ser-
vant of the nation I hope I represent 
the wbole of Idia. 

1 fully associate myself with what 
bas been .ald by OUr Prime Minister 
and I eongratulate him on the linn 
.tan' that be has taken at this time. 

I also usociate myself with all thOR 
sentiments that have been exprease4 
here by the leaders of the dilrerent 
parties. 

We are proud of our jawane and 
I pay my humble tribute of admira-
tion to these young people who at the 
risk of their life are """inc ted.,. tM 
natlDll. 1 hope ihe nation will be 
worthy of their laerillces. 

I . also wish to remind the naU"" 
that this is not a war of on... natloB 
against another or of one counlrJ 
aialnst another. This is a kind fill 
civil wat-and therefore, there should 
be no vietDr)' and no defeat on any 
aide. 

I boPe that thincs will arranp 
"*,,,,-,lve. in such a manner that we 
who are brothers to each other wtIl 
apin teruIn as bro'hezll and IlW III 
~ 

IIIr. DepatJ'-l!Ipeaker: I aecept the 
IRlnestlon of 8hrl Mukerjee about 
lending some Members of Parliament 
to Amrltiir. ete. 1 shall selee! the 
Members and fix the date soon. 

SIan 8. II. BaaerJee (Kanpur): Let 
them be .eIl\ immediately. 

11.41 lin. 

GOA, DAMAN AND DIU <ABSOR-
BED EMPLOYEES) BILL· 

'he IIIIIDbter of 11_ Mairs (SJut 
NIUIda): I beg to move for leave to 
introduee a Bill to provide for tha 
reglilatlon of the eonditlons of servtee 
of persons ahsorbed for servlee ill 
eonnee!ion with the administration of 
the Union territory of Goa, DamlUl 
and Diu and for matters conneeted 
therewith. 

Mr. Depa&y-Speaker: The quesUa. 
is: 

"That leave be granted to iIItro-
duee a Bill to provide for the 
regulation ot the eonditlons of 
service of persons ahllorbed lor 
..,rviee in eonneetlon with the ad-
miniatratlon of the Union terri-
tory of Goa. Daman and I>lu and 
ror ..... tters eonneeted therewith." 

The motion to" Clciopled. 
811r1 NaDda: I introduce the BIlL 

lUI ..... 

KERALA. APPROPRIA'11ON (NO .• , 
BILL, 1985 

The lII.IIlWer .f na-<1IIut or. 't. 
~  I beg to movet: 

"That the Bill to provide tor 
tbe authorisation of appropriation 
of moneyS out ot the CODiollda-
ted Fund ot the State of Kerala 
IG meet the amountl spent on cer-
tain lervieel durlnJ the 1I1lB11e1aJ 
year ended on" the 311t day of 
March, 11182. In ax..... of the 
amounts ,......ted fOr thCMI _"l-
ees and for that year. be takeD 
into conaideratjOD." 

1Ir. o.,.tr--...... TIle qu ...... 
Ia: 

"'I'lIat the Bill to provide tor 
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[Mr. Deputy-Speaker] 

the authorisation of appro.,riation 
of moneys out of the Conso' ,dat-
ed Fund of the State of Kerale. 
to meet the amounts spent on rer-
tain services during ~ fina!'cial-
year ended on t ~  31.1 da.,. of 
March, 1962, in excess 0: the 
amounts granted .C' those ,arvi-
ces and for that year, ~ \aken 
into consideration." 

The motion WO, adopt.·d. 

Mr. ~  I "hall now 
take up clause-b,-claus<, considera-
tion of the Bill. 

The question is: 

'"rhat clnuses 2, 3 and t"e Sch ... 
dule stand part of the BUI." 

ClAuses 2, 3 and the Sohed"'l< were 
added to the B;!L 

Clause 1. the Eaactina Formula and 
the Title ~  then addl.d to th. BiI!. 

ShrI T. T. KrIslt'lalUcharl: I move: 

"That the Bill be paSjed." 

Mr. Deputy-S_ker: The quo.s'ion 
i8: 

''That the Bill be passed." 

The motion WIlS adopted.. 

IU' lin. 
KERALA APPROPRWnON (No.4) 

BILL, ~ 5 

The MlDlBter of F\JwIee (ShrI T, ~  

Krlslmamacbarl): I beg to move": 

"That the Bill to authorise 
payment and appropriation ot 
certain further BumS from and out 
of the Consolidated Fund of the 
'StD te of Kerale for the .enlices 
of the' financial year 1965-66, be 
taken into conslderafion." 

I 1&. DepatJ-8peaker: Motion moved: 

'"rhat the Bill to authorise 
payment and appropriation of 
certain further IUms from and 
out of the Consolidated Fund of 
the State of Kerala for the ...,,1-

ces of the financial year 1965-66, 
be taken into conSideration." 

·Shrl Barl ~  Kamath (Hoshan-
gabael): On .. point of c1uirical:on. 
On MOJ:day. wh n the deman:ls for 
supplementary grants were dircu .. ed 
in the Hou.e, yo" will be pleasrd to 
recollpct-I do not know whether you 
. were in the Chair then or you w.Te 
dewn below here; perhaps the Spea-
ker was in the C""ir then-tl:.at the 
Minister, while replying to the de-
bate on the snpplementary demands, 
said. or rather h, assured the House, 
that certai!! points -vhich had been 
raised by several Members on both 
sides of the H""se. particularly I 
be i ieve, w' th retard to pro.chinese 
communlst detenus in Kerala and 
the pro-Pakisti1i1i elements that 
have been art ~  in Kerala recently 
according to thp ACviser, Shri Ragha-
vachari's statement, '9lould be rder-
I ed to the Home Minister for ade-
quate reply or for neces.ary action. 
I do not know whether he has done 
10. I would like to know whether 
the Home Minister will "eply now or 
later. What will happen to thole 
points which had een raised'l 

8hr1 T.  T. Krlslmamacharl: I ~  

not mention when the Home Minister 
will reply. I said it was R qup.sti, n 
of allowances, etc., for the ~  

and said that 1 would refer the mat-
ter to the Home Minister for consi-
deration, and naturally, any prooeed-
!nIlS in which a matter of t;,is nature 
is mentioned. are referred a Jtomati-
eally to the appropriate MiniBtry. 

Shrl Bart Vlshnll Kamath: When 
will we know about the action ~  

on about further developmonts in 
the matter? Will it be in this .. ssi'l1l 
Or in the next se. •• ;on? I would like 
him to enlighten tlIe HoUle. 

Bbrl T. T. KrIsImamaeharl: I .aid 
that the matter would be considered 
by the Home MInister. What the 
decision will be. whether the consi-
deratlOllll will be favourable ar partlY 
favnurable or will be ~  I 
am not in a position to oa.v. 

°Moved with the reeommenclatlan of the Pre.idet, 




